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‘that the applicant has to péy!panal interest as par the pre-

scribed rates, From the refund of the amount of the

advance of Rs,3684, drawn by the applicant it is quite evident

:that,the applicant had not utilised the said amgunt for ths

purpos e Par which it wvas meant, As‘a matter of fact, it is

case of the regpondents thét.the applicant had not perfarmed

ths journey on leave'trével conéassiion'from Vi jayawada to
Hayoliang in Arunachal pradssh and that the applicant had failsd
to produce the required proaof as having performed the said

journey,

7 So the recovery of Rs.3684 from the applicant which the

applicant had drawn towards LTC edvance is not at all in dis-
pute in this OA but as already pointed the dispute is only with
regard to collection of penal interest, As already pointed
nut.as the respondents have committed 8 mistake in charging

the penal interest from the date of rejection of LTC claimed

bp to the date of refund of advance amount of Rs,3684 instead of

charging penal interest frpm the date of receipt of the said
LTC advance by the eépplicant till the sams ués raepaid by the
applicéhtq ihe-séid mistake had bsen subssquently rectified,

In view of the facts andrcircumstances of the case it appears
that action of the respondents in correcting the said mistake
in th%%anner of collection of penal interest and initiating
.proceedings as against the applicant to reéover penal interest
due from him on the said sum of R.3684 is valid,

8, So we sse mo merits in this DA. It is the contention of
the applicant that interest on ihtarast . cannat’ be'cﬁllected
from the applicant, There cannot bs.any quastinn:of collecting
interest on intsrest as the sama is not legel hence the BA is
disposed of with the following directions :

i) The respomdenta are hereby directed to collect the penal
interest in accordance with the instant instructions as per the

prescribed rates on the said sum of Rs,3684 from the date the
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to be recovered. At that stage the applicant had approached
this Tribunal to direct the'fe%pondents‘to quash.the letter
dated 10-2-1993 issued by the }espondents HRQ Z Division,
Mahabubnagar, to recover Rs.2766 from the epplicant and to
pass such other or de$ . or ordsﬁs as may deem f;t and proper

in the cx;cumstances of the case.

3, Counter is filed by the respondents apposing this OA.

4, \e have heard in detail ﬂr. T. Laxminarayana, counsel
for the applicant énd fir. V. thménna, gCc for the respondents,
S. 1t is not in dispute thaﬁ the applicant had been paid

a sum of R,3684 towards LTC advance to enable the appiicant
to peform jpurney on leave travel concession from Vi jayawada
to Hayaliang in Himalayan mountains in Arﬁnachal predesh,.

As a matter of Pact the appliéant' had refunded the said
amount of Rs,3684 paid to him towards LTC advance as the
respondents had found that thé applicant had never peformed
the said journsy. But while collapggfr%g lt.t seasfd Gsnun?hgf
Rs.3684 a mistaks had been camTitted hy the respondents in

the calculation of penal inteiest. The said mistake ymes that
the respondents had charged penal interest for the said sum
of Rs.3684 on the applicant fr?m the date LTC bill had besn
rajected upto the date of reand cf the amount of Rs,3684, But
the correct way of charging the panal interest would have
been from the date the applicgnt had been paid the advance

of %.3534 upto the dats of pgﬁund: of the séid sum of Rs,3684,
So dus toths mistske committid by the respondents in charging
the pmnal interest action had been again takan against the
applicant as per the letter %ated 10-2~1993 issued by the
rsspnnéents to HRO *2°* Division, Mahabubnagar, to recover
fs,2766 from the applicant tuﬂards pe nal interest, .
6., It is not in dispute thét where the LTC advance hagzpaen

utilised for the purpose it is meant,under the relevant rules




sum of Rs,3684 had been recovered from the applicant,
Q. The OR is disposed of‘dccnrdingly leaving the parties

to pear their own costs,
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1., The Sr.Superintendent, RMQ, Y=DN,
vijayawada-1l,

2. The Postmaster General, Hyderapad Region, R
sk Hyderapbad=l, 5th Floor, Daksadan, Hyderabad.

3. The Superintendent, RMS, 2~Divn,, Hyderapac-1.

4., Ons copy to Mr.T.Lakshminaryana, Aavocate, CAT.Hyd.
5. One copy to Mre.ve.Bhimanna, Addl.CGSC.-aT.Hyd.

6. One copy to Library, CAT.Hyd.
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- Admitged and Interinr Directions

Lllowe
Uisposed of with directions “
Dismissed. 4

. Digmisse d\\as withdrawn
Dismissed for default, -~
Re jeetedOrdered. o
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No oxder as tg costs.\/






